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MINISTRY OF RAILWAYS

(Railway Board)
NOTIFICATION
New Delhi, the 8th October, 2001

G.S.R. 762(E)— In exercise of the powers conferred by sections 28, 29 and 198 of the
Indian Railways Act,1989 (24 of 1989), the Central Government hereby makes the

following amendments to the Railways (Opening for Public Carriage of Passengers)
Rules,2000, namely :-

1. (1)  These rules may be called the (Railways Opening for Public’
Carriage of Passengers) Amendment Rules.2001 .

(2) They shall come into force on the date of their publication in the
Official Gazette.

2. In the Railways (Opening for Public Carriage of Passengers) Rules,2000, in
Chapter U Rule (1), Chapter VI Rule 21(1), 21(2), 21(3), Rule 22(1) and Chapter VII
Rule 25(2), 25(5) shall be read as follows and Chapter 1 Rule 1(2), C hapter VI Rule
22(2) shall stand deleted.

Chapter LI - Preparation for opening of railways —

1. Reference to the Commissioner —

(1) Every Railway Administration shall ensure that the railway line or a portion thereof to
be opened for public carriage of passengers is complete in all respects as per the Indian
Railway Standard Codes and Manuals of practice or as per the Codes and Manuals of
Practice as specifically approved by Central Government for that Railway and for such
opening all the administrative formalities are complete and that the working of the
railway is regulated by the Indian Railways (Open Lines) General Rules, 1976 or any
other General Rule as approved by the Central Government and notified in the Gazette of
India.

Chapter VI - Rule 21 — sanctioning of opening of railway :

(1). The Central Government may, after considering the Inspection Report of the
Commissioner, confirm, modify or cancel the sanction given under rule 22(1) subject to
such conditions, alterations or relaxations as may be considered necessary.
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(2) While confirming the opening of any railway, the Central Government shall give due
consideration to the suggestions or vonditions subject to which the Commissioner has
opened the railway.

(3) Where the Commissioner has not recommended the opening ©f any railway or has
proposed to cancel the <~=~*  already given, the Central Government shall confirm or
modify the recommendation of Commissioner as necessary and shall direct the Railway
Administration concerned to remove the defects or shortcomings reported by the
Commissioner. o

22. Opening of railwav by Commissioner :

(1) The Commussioner, atter inspection, may under Section 2¥ sanction the opening for
public carriage of passengers of new lines of Railway within the respective circles subject
to the conditions as the Commissioner may impose.

Chapter VII - Opening of Bridges, minor works, etc.
25. Power of Commissioner to open minor works —

(2) Works so opened without inspection, should ordinarily be inspected at the earliest
possible date, but in case of works of a minor character, the Commissioner of Railway
Safety will exercise his discretion as to ‘the necessity of carrying out a subsequent
inspection ' ‘

(5) When the use of temporary diversion is likely to be extended to more than 3 days, the
Commissioner will, if he considers it necessary, take the earliest possible opportunity of
inspecting it.

[No. 70/WDO/ORI/RO/1]

L I M. 8. RANA, Membér Engineering,
and Ex, -Officio Secy.

Note :- The principal rules were published vide Notification No.G.S.R. 625(E) dated
21* July,2000.
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